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MR. SPEAKER : The House may stand

for a short while in silence as a mark of
respect to the departed Members.

(The Members then stood in silence for
a short while)

POINT OF ORDER

SHRI ATAL BIHARI YAJPAYEE rose—

SHR1 K., LAKKAPPA : What about
the Question Hour, Sir ?
want the Question Hour.

SHRI NAMBIAR : The Question Hour
must come first, The Zero hour can be taken
up after the Question Hour, not before the
Question Hour.  (/nterruption)
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MR. SPEAKER : He had a basic objec-
tion and he wanted io raise it before the
Question Hour, and I allowed him.

SHRI NAMBIAR : I humbly submit
that it is not the procedure; 1 have seen the
procedure for the last 17 years.

SHRI K. LAKKAPPA : Under what
procedure are you allowing him to speak ?

SHRI1 A. SREEDHARAN : This cannot
be allowed.

SHRI K, LAKKAPPA : We want your
ruling. Under what rule is it being done ?
Under what rule has it been allowed 7 We
want to know under what rule he is being
allowed to speak.

SHRI ATAL BIHARI VAJPAYEE: Itis
a point of order.

SHRI K. LAKKAPPA: Where is the
point of order now ? (Interrupticon)

MR. SPEAKER : Order, order. 1 have
allowed him on a point of order.
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F1LqTE I94 § 9ga The credentials of the
Indira Gandhi Government should be discu-
ssed first. (fnrerruptions).

SHRI RANGA : The Question that arises
is this. (nterruptions). They claim to repre-
sent the Gowvernment. It may be Shrimati
Indira Gandhi’'s Government, but it is not a

Government representing any party. Even
if it were claimed that they represent a party,
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that party has not taken any name till now,
It is not born yet. It isa still-born babe.
What is more, may I know on whose
behalf, in whose name, under what authority,
can you recognise them as the ruling party;
when their President has notified you and
has also written to the Rashtrapati that she
is no longer in the party that claims to be
the Congress Party ? The Congress Party's
leaders today is sitting by my side. ([fnrer-
ruptions). 1 have been looking forward to this
the emergence of this political development
for the last 20 years. | warned her father
that such things are to be allowed in a decent
manner, in a wholesome manner, in a de-
mocratic manner. In spite of it, tnis evil
privilege has been taken over by his daughter
to create this disturbance in our political
life...(Interruptions)...denigrating the political
morals in this country.

THE MINISTER OF LAW AND SO-
CIAL WELFARE AND RAILWAYS (SHRI
GOVINDA MENON): As a member of
this House, I am answering Sir, the point of
order raised by Mr. Vajapayee. This is
Question Hour and the question put was,
to the Government of which party he is to
put the Questions. (/nterruptions).

MR. SPEAKER : Order, order. There
should be no interruptions.

SHRI GOVINDA MENON : Under the
Rules, the questions have to be put to the
Government and the Government is here,
The point was raised by the Leader of the
Swatantra Party as to who the leader of the
Congress Party is.

The Congress Party in Parliament has
its own Constitution and for the purposes of
Parliament and, Sir, for your purpose that
Constitution governs us. Sir, you should be
oblivious to what has happened outside.
We are governed by those party regulations
and under them the Prime Minister continues
to be the leader of the party and we claim
that this Government has & majority in this
House. Unless it is shown otherwise, we
continuc in office.

DR. RAM SUBHAG SINGH : In the
Kutch dispute the Law Minister gave wrong
advice to the Government and because of
hat we had all sorts of difficulties. On every
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constitutional matier he expresses his
opinion and gives advice to government which
is later found to be wrong. It is so in the
present case also...(Interruptions).

SHRI M. L. SONDHI : Sir, he has
shown the salute of Hitler. He must apolo-
gize to the House.  Shame on him...(/nfer-
ruption).

MR. SPEAKER : A point of order was
raised by Shri Vajpayee, followed up by Shri
Ranga, that before we start taking up the
questions we should decide who will be the
competent government to answer gquestions.
As the Presiding Officer I will invite your
attention to the Rules of Procedure. If the
members think that the government has lost
its majority in the House a number of ways
are suggested for dealing with such a con-
tingency. A no-confidence motion is already
peading, If you think they have lost the
majority you can press for it. A number of
other remedies have also becn suggesied. But
why should this be done in the form of a
point of order ? If it is in my power and
if T were to say that i do not recognise the
government, would it be a proper precedent ?
1 can quote a number of precedents where it
has been held by the Speaker that it is not
for him to dccide about the competence of
the government; it has to be decided by the
House itsell, Otherwise, 1 can ask somebody
to raise a point of order and 1 can get rid
of any government...(Inferruptions) 1 have
disposed of the poinis of orders. I will not
hear anybody now, until the question hour
is over. Now, Shri Ram Sewak Yadav.
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